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1. The Learned Representative of the petitioner is present.

2. The Petition is mentioned by praecipe.

3. An Application under section 2S2 for Restoration of the Company is flled.
Report of the ROC Goa is awaited.

4. The Petitioner shall also place on record through an Affidavit that the
Company is on 9oin9 concern and after demonetization no substanUal Cash
was deposited in any of the Bank Account.

5. The Registry to write a letter to ROC, GOA to submit their Report on or
before 14.12.2017.

5. For compllance the matter is adjourned to Lg,L2.2OLt.

Bhaskara PAntuta mohan
sd/-
M.K. Shrawat

Member (Judicial)
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